g CENT RAL ADMINIST RATIVE T RIBUNAL
v P RINCIPAL BENCH

0,A.ND, 1240 of 1995 é

Hon'ble Shri RKeAHOOIA, MEFBE R(A)
Hon'ble Shri SYED KHALID IDRIS NAQVI, MEMBER(J)

New Delhi, this the 30th day of August, 1995

shri Surender Nath

s/c late Shri Dalsinagar Ram

aged 33 years

working as Head Clerk

personnel Branch

in the office of Divisional Rly. Manager
Northern Railway

Ambazla Cantt,

r/o 19, Harmilap Nagar

Behind DM's Office

Ry, Colony

Ambala Cantt, (“erﬂO)o s0e Mplicwt

(By Shri PeM Mhlauwat, Advocate)

Vs,

1, Union of India through

The General Manager
Northem Reilway
Baroda House

New Delhi « 110 001,

2, The CePeCe & Chief Liason Officer for SC&ST
Northern Railway

< Baroda House
: NEw DELH! « 110 001. 4

K 3. The Divisional Railway Mahager
. Northern Railway
Ambala Cantt. .- Respondents

(By Shri P.S.Mahendru, Advocats)

O BDE R(Orgl)
Hon'ble Shri RKeAhooja, Member (A)
The applicant was promoted as Head Clexk in the
pay scale of Rs,1400 - 2300 w.e.f. 2 11,1991, His

grievance is that the respondents hawe not considered him
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against the carried forward reserved vacancy availasble _7’
at Si. No,17 which according to the Rules, in the event
of Scheduled Tribe employee not being available is to
be exchanged for Scheduled Casts. The respondents
in the reply have stated thatall the rogster point-
reserved for Scheduled Caste have been filled up bhek ofls
the disciplinary enquiry against Ram Surat Sindﬁw
being decided in his favour,  Nothing howe ver stabed
by them in regard to the ST Vacancy at Sl. No,17 from

rogster, copy of which is available at Annexure-AS5,

2. we find, on perwsal of Annexurs-A45, that there is

a notétion that the ST vacancy has been kept for de8brvat ion
to be sought from the Headquarter's Office, Nothing

has been stated in the reply as to whether such a
desesrvation has been obtained,  The essential Aoy,
of the applicant(:jin regard to this point 0:0% not mopedk
against the points reserved for the against Schedulsd Caste,
The applicant has also filed a representat ion, Annexurs-A4,
dated 14.3.1995, It appears that the sagme has not been
cons iderad all/rcpm&to by the respondents.  When the
matter came up today, the learned counsel for the

applicant also stated that he has regeived no further
instructions from the applicant and it is possible

that his case has been now settled by the respondents,

Be that as it may, we consider it appropriate to dispose

of thie OA with a direction to the respondents to consider
the mepresentation, Annexure-A4, if the same has already
not been examined and decided. This must be done within

a period of three months from the date of receipt of a

copy of this order and,inform the results thereof to the

applicant with a reasoned and speak ing order.% the appllicant

’ c CERER RS i
a.\/ ontd 3/




-3-

has any grisvance subsisting thereafter, he would be
to approsch this Tribumal again in accordance with law,
There shall be no order as to costs,

,

——

(W
S "

(SYED KHALID IDRIS NAQVI)
MEMBE R J)
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